ITEM NO.14 COURT NO.3 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 7703/2023

HARINDER BASHISTA Appellant(s)
VERSUS

LUXMI ELECTRICAL AND ENGINEERING WORKS & ANR. Respondent(s)
(FOR ADMISSION and IA No0.240479/2023-GRANT OF INTERIM RELIEF)
Date: 28-11-2023 This matter was called on for a hearing today.

CORAM : HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Ramji Srinivasan, Sr. Adv.
Mr. Sambit Nanda, Adv.
Ms. Samaya Khanna, Adv.
Mr. Kartik Pandey, Adv.
Ms. Namrata Saraogi, Adv.
Mr. Amith Krishnan H., AOR
For Respondent(s)

UPON hearing the counsel, the Court made the following
ORDER

Issue notice returnable in February 2024.

Notice will be served by all modes, including dasti.

Learned Senior Advocate appearing for the appellant submits
that the appellant - Harinder Bashista will deposit Rs.8,54,593/-
(Rupees eight 1lakh fifty-four thousand five hundred ninety-three
only) along with interest at the rate of 9% per annum, with effect
from 01.04.2015 till the date of deposit. The said deposit will be
made within four weeks from today.

Once made, the deposit will be converted into an interest-
bearing Fixed Deposit Receipt (FDR) for six months with an auto-
renewal clause.

Till the next date of hearing, there will be a stay of further
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